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Date of Decisionsg 17,12.956
CP 44,96 .(On 153/96)

\
Babulal Sharma, Casual Labour in the offize of Chief Post
Master General, Rajasthan Circls, Jaipur.
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shri Gauttam Gupta, Chisf pos
Circle, Jaipur.
s+ Respondent

CORAM:

HON *BLE MR LGOFAL KRIFHWA, VICE CHATRMAN
HON'BLE MR .3 &2 JVAISH, ADMINISTRATIVE MEMEER

For the Petitioner o Mr.;,B.Sharma
For the Respondent eees Mr.M.rRafiq

ORDER

PER _HOH'SLE MR GIPAL FRISHNA, VICE JHAIRMAN

This is a Contempt Petition u/s 17 of ths siminist rat ive
pribunals Act, 1935, stating therzin that by not complying with
the order of the Tribunal passed on 10.5,26 in OA 153/95, ths

respondent has commibted contempt of court.

2. We have heard the learnsd counsel for the partizs. The
learned counsel for the responient has proluced a copy 2f the
charge report dated 30,7.95, which shows that the petitioner
has been re-engaged cn the post which he was holding =arlier.
. Phe aforeszid charge report has bzen takan sn record. The
order of the Tribunal having bzen implamented, this Contempt
Pet it icn is dismizsed. totice izzusd is discharged.
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(s .c VAI3H). (GOPAL KRISHNA)
ADM .MEMBER VICE CHAIRMAN
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